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IN
N THE COURT OF ANKUR JA ,
ADDITIONAL SESSIONS JUDGE: SFTC (WEST)-01: DELHI

State Vs Yogesh @ Vedpal
FIR No 20014
PSS KMundha

24 06 2020
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Appheation laken wp for heaang n terms of Chreufar :\!(? I-{,.{,}«rc,?{):_.g (“r;‘?f

"‘1'-"6“"" 0 of Hon ble Thigh Cowrt of Delhi and No NiL/Misc /IGAZ/DJ-West2020

LRV & (AT U S H 4

dated 14 66 2020
) L] h & Y& 3

Prosent Sh. Subhash Chauhan, Ld Addl PP for the State (through Cisco et

(W]
e R laldeliTel
Mr Mahesh Sharma, Ld Counsel for the accused/applicant (through
Cisco Web Ex)
Accusad is absont.
"‘f'v.'!i".

Mi Al Bharadwaj, Ld Counsel for Complainant {through Cisco v

£x)
Ms. Aarti Pandey Ld. Counsel from DCW (through Cisco Web £x

I. A, No, 2/20

On the last date of hearing nolice was directed to be issusd o the

complanant  Counsel for complainant has appeared through Cjsco webex and

b

sooks disaussal of the appleation He submits that accused was repeatadh
threatening the complainant while he was lodged in il and a complant was also

mada 1o the concerned PS in this regard. It is also subnutted by Ld. Counse! for
. ) SN & N (0

complmant that a reques S abne
; @ tequest was made by the complainant before the La MY far

change of 10 but he does not have a copy of the relevant vider Ha S0oks tme 1
\ ndar, P BOeks tme e

Produce the same af its avaiablo.
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CISCO Waoba ) fr .
o loventy tha fact of the complaint made by (he complainant and status
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Put up for tuither proceedings on 10,04 2000




Copy of the order be sent (o

all concerned through electronic maode and

be uploaded as well Copy of the order be also sent to the Jail Superintendent for

nformation
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IN THE COURT OF ANKUR JAIN
mmnomf&rwom JUDGE: SFTC (WEST)-01: DELHI

Gtate Vs. Naveen Goyal

o

FIR No 334/19

~ - [
:"k‘ P\Uf‘ngﬂ.)'

- : e intar e is laken up for heanng
Fresh application filed seeking intenm pall. Same 1S taken up 100N g

o 13.006. 2020 of Hon ‘ble H

ficah Court of

\',': (..:r.'L.‘“'{L” J\.IO TG—DHCJ’ZOQO Liarc

GAZ/DJ-Westr2020 dated 14.06 2020.

Doty and No. NIUI Misc./

VA=
} Ve

PP for the State {throug?h Cisco

FPresent. Sh Subhash Chauhan. Ld. Addl

(through
g

Ex)
Mr. Sanjeev Kumar, Ld. Counse! for the accused/applhcant |

Cisco Web Ex) _ , )
Ms. Aarti Pandey Ld. Counsel from DCW. (through Cisco Web Exj

1A No. 4/20

Reply of 10 received through email.
This is an application seeking interim bail.

Let notice of the application be issued to the concerned 10/ SHO who

shall verify the facls mentioned in the application and file report

[t nolice be issued to the complainant in terms of Annexure A of the

practice directions of the Hon'ble High Court of Delhi

Put up on 30 06.2020.

{(Ankur Jmn{
Addl. Sessions Judge (SFTC-01) West

Delhi: 24.06.2020
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